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 National  Highway  No.  4  where  a  number  of
 accidents  take  place  every  day  and  loss  of
 lives  and  property  is  reported  daily.  A  direct
 rail  route  already  exists  between  Bangalore
 and  Tumkur  and  hence  there  is  a  great  need
 to  construct  a  direct  track  between  Tumkur
 and  Davanagere.  |  urge  upon  the  Govern-
 ment  to  take  up  the  construction  work  of  this
 direct  railway  track  immediately.

 (iii)  Need  toconstruct  damsacross
 Katla  and  Plana  streams  in
 Uttar  Kannada  district  of  Kar-
 nataka

 SHRI  G.S.  BASAVARAJ  (Tumkur):
 Katla  and  Plana  are  two  streams  originating
 in  Western  Ghats  near  Castle  Rock  in  Uttar
 Kannada  district.  The  scheme  contemplates
 construction  of  two  pick  up  dams  across
 these  two  streams,  an_  inter-connecting
 channel  and  adiversion  tunnel.  Waters  from
 these  two  streams  will  be  diverted  to  Supa
 reservoir  in  the  adjacent  Kalinadi  basin  for

 power  generation  to  the  extent  of  100  MW  in
 the  existing  and  proposed  power  houses  in
 Kali  valley.

 Detailed  project  report  for  the  scheme
 was  furnished  to  CEA/Central  Water  Com-
 mission  in  July,  1985  and  the  comments  of
 various  Directorates  have  also  been  received.

 Since  Supa  reservoir  has  surplus  ca-
 pacity,  this  scheme  ।  very  attractive  How-
 ever,  the  Union  Government  has  not  taken
 any  decision  on  tt.

 |  request  the  Government  of  India  to
 give  its  final  decision  immediately.

 [  Translation

 (iv)  Need  for  early  completion  of
 Ganga  Barrage  in  Kanpur  to
 overcome  the  drinking  water
 problem

 SHRI  KESHARILAL  (Ghatampur)  Mr.
 Chairman,  Sir,  the  population  of  Kanpur
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 district  is  more  than  40  lakh  and  there  is  a
 perpetual  scarcity  of  drinking  water  in  both
 the  urban  and  the  rural  districts  thereof.  This
 problem  acquires  serious  dimensions  dur-
 ing  Summer  and  the  common  man  is  con-
 fronted  with  many  hardships.  The  urban
 drinking  water  problem  can’t  be  overcome
 unless  and  until  the  Ganga  Barrage  is  con-
 structed  in  Kanpur.  The  expenditure  on  this
 Barrage  will  go  on  increasing  in  proportion  to
 the  delay  made  to  complete  it.  The  problem
 of  rural  Kanpur  is  no  less  serious.  The  ponds
 and  wells  get  dried  during  summer  and  people
 have  to  travel  long  distances  to  fetch  water
 for  themselves  and  their  cattle.

 Hence,  |  would  like  to  request  the  Gov-
 ernment  to  go  ahead  with  the  construction  of
 the  Ganga  Barrage  as  soon  as  possible  so
 as  to  complete  it  within  the  specified  period
 of  time  so  that  a  permanent  solution  to  the
 urban  drinking  water  problem  is  made.  To
 overcome  the  problem  of  drinking  water  in
 rural  Kanpur,  there  is  the  needfor  athorough
 and  indepth  survey  of  the  drought  affected
 areas  and  subsequently  installation  of  more
 deep  tubewells  capable  of  providing  water
 round  the  year.

 (v)  Need  to  enact  a  law  to  prevent
 noise  pollution  in  the  country

 SHRI  RAJ  MANGAL  MISHRA  (Gopal-
 ganj):  Mr.  Chairman,  Sir,  the  problem  of
 noise  pollution  has  acquired  serious  dimen-
 sions  throughout  the  country  but  the  Gov-
 ernment  seems  to  pay  no  heed  to  tt  as  yet.
 The  illegal  playing  of  records  etc.  by  using
 loudspeakers  on  the  occasions  of  marriage
 or  any  other  ceremony  tantamounts  to  troub-
 ling  the  public.  One  who  resents  this  illegal
 act  is  pacified  by  saying  that,  this  is  an
 amusement  for  2-3  days  only  and  the  noise
 pollution  registers  an  unchecked  increase
 that  way.  Our  liberal  policies  and  uneffective
 preventive  laws  on  this  count  have  indirectly
 helped  to  add  to  this  problem  of  pollution.
 Consequently,  the  number  of  handicapped
 (deaf)  has  increased  considerably  besides
 affecting  adversely  the  common  man's  sense
 of  hearing.  You  can  easily  come  across  the
 gravity  of  the  situation  if  only  a  survey  of  the
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 last  10  years  is  conducted  in  this  respect.
 People  seek  permission  from  the  police
 station  or  the  office  of  the  Divisional  Magis-
 trate  for  using  speakers  on  such  occasions
 but  they  instead  make  use  of  loud-speakers
 with  a  false  notion  that  this  will  add  to  their
 prestige  and  social  status.

 Therefore,  1  would  like  to  impress  upon
 the  Environment  Minister  that  keeping  in
 view  the  grave  problem  of  noise  pollution
 and  its  consequent  repercussions,  ०  na-
 tional  level  legislation  to  this  effect  may  be
 enacted  and  enforced  expeditiously  so  as  to
 save  the  rest  of  the  people  last  they  should
 fall  an  easy  prey  to  the  side  effects  of  this
 pollution.  Both  the  Central  and  State  Gov-
 emments  may  enforce  this  legislation  with
 equal  zest  and  vigour  and  deal  firmly  withthe
 offenders.

 (vi)  Need  to  take  steps  to  save  the
 diamond  industry  in  the  country

 SHRI  KASHIRAM  CHHABILDAS  RANA
 (Surat):  Mr.  Chairman,  Sir,  this  country
 eams  an  annual  income  of  Rs.  6,000  crores
 in  valuable  foreign  exchange  from  the  dia-
 mond  industry  which  provides  employment
 to  lakhs  of  people.  Today,  the  diamond  in-
 dustry  is  on  the  verge  of  collapse  on  account
 of  the  present  policy  of  the  Government.
 From  the  declining  trend  of  growth  in  the
 diamond  industry,  it  appears  that  the  Gov-
 ernment  would  be  able  to  earn  only  ameagre
 amount  of  Rs.  3000  or  3500  crore  as  foreign
 exchange  during  the  year  1990-91  from  this
 industry.  Besides,  it  will  also  render  a  large
 number  of  people  jobless.

 Gujarat  is  the  largest  diamond  produc-
 ing  State  in  the  country.  On  account  of  the
 State  of  sickness  in  this  industry  spreading
 all  over  the  far  flung  rural  areas  of  Gujarat,
 lakhs  of  workers  would  be  rendered  jobless.
 ॥  ७  indeed  a  matter of  regret  that  though  this
 situation  has  been  persisting  for  long.  the
 Government  is  not  paying  any  attention  to  it.

 On  account  of  the  indifferent  attitude  of
 the  Government  towards  the  diamond  in-

 dustry,  this  industry  is  now  developing  in
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 other  countries  like  China  and  SriLanka.  So,
 |  would  like  to  request  the  Government  that
 in  order  to  save  lakhs  of  people  from  losing
 their  jobs  and  also to  save  this  industry  which
 earns  a  substantial  amount  of  foreign  ex-
 change  worth  crores  of  rupees,  they  should
 pay  proper  attention  to  this  industry.  The
 Government  should  provide  them  all  the
 facilities  for  export,  adequate  supply  of  water
 and  electricity  and  help  them  reduce  the
 polishing  cost  and  at  the  same  time  consti-
 tute  a  committee  to  go  into  all  the  aspects  of
 this  industry  and  implement  their  sugges-
 tions  immediately.  Alongwith  this,  an  attempt
 should  be  made  to  redress  the  grievances  of
 the  workers  and  traders  associated  with  the
 diamond  industry  after  giving  them  an  op-
 portunity  to  express  their  difficulties  with  a
 view  to  sort  them  out.

 (vii)  Need  to  take  steps  to  overcome
 drought  conditions  in  Madhya
 Pradesh

 SHRI  CHHAVIRAM  ARGAL  (Morena):
 Mr.  Chairman,  Sir,  in  order  to  combat  the
 drought  situation  in  Madhya  Pradesh,  the
 Central  Government  should  provide  addi-
 tional  financial  assistance  to  State  Govern-
 ment.  Last  year,  on  account  of  insufficient
 rains,  and  also  because  of  the  weakening  of
 monsoon  in  September,  1989,  the  Kharif
 crop  in  various  districts  of  the  State  was
 heavily  damaged.  Drought  conditions  are
 still  prevailirg  in  77  Tehsils  of  the  29  districts
 in  Madhya  Pradesh.  Failure  of  moonsoon
 has  adversely  affected  even  the  Rabicropin
 all  the  districts  of  the  State.  As  a  result
 thereof  Rabi  crop  could  not  be  sown  in  more
 than  one  million  acres  of  land  in  the  State.
 Moreover,  the  crops  already  sown  in  the
 drought  affected  areas  have  been  destroyed
 for  want  of  rains.  Taking  into  account,  the
 state  of  Kharif  and  Rabi  crops  together,  it
 would  be  seen  that  drought  conditions  are
 prevailing  in  the  86  Tehsils  of  the  State.  On
 the  basis  of  a  cursory  evaluation  of  the  Kharif
 crop  damage,  the  Central  Government
 should  provide  a  financial  assistance  of  Rs.
 300  crores  to  Madhya  Pradesh  Government
 for  drought  relief  measures  and  for  supply  of

 drinking  water.  In  case  the  Central  Govern-


